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for transport, whether by road or rail
in that particular zome. For im-
proving the means of communication
between Calcutty and Greater Calcutta
region, there must be & sort of double.
storyed rail-cum-road bridge, The
Minister said that at one time it was
decided that in the 1975-78 budget it-
self certain amounts will be earmark-
ed for this. May I know why it was
not done and whether the earlier pro-
posal will be revived by the Railway
Ministry?

SHRI BUTA SINGH: The hon.
member has made some suggestions
for development of rail-cum-road
communication in that region. I have
taken note of them. Regarding my
earlier reply that u certain amount was
earmarked, it was subject to the sur-
‘wey report be adopted, which was
mever adopted. That is why it could
not be taken in hand.

RP.F. Personne] Killed or injured in
Encounters with Criminals

=»197. SHRI HARI SINGH: Will the
WMinister of RAILWAYS be pleased to
state:

(a) the number of R.F.P. personnel
killed or injured in the course of
their duties in encounters with crimi-
nals in 1974 and 1975; and

(b) the nature of facilities and
benefits given to the heirs or depen-
dents of such personnel?

THE MINISTER OF STATE IN THRE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
q(b). A statement is laid on the Table
of the Sabha.

Statement

{a) 4 RP.F. personnel were killed
and 128 injured during 1974 in en-
counters with criminals whereas 5
were killed and 98 injureg during
1978
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{5) (1) The following facilities are
given to the heirs or dependents of
the deceaséd R.P¥. personnel:

(3) Ex-gratic payments are madel
by the Railway Administra-
tions;

(i) Assistance from the Railway
Minister’s Welfare and Reliet

* Fund;
(lif) Compensation under the
:;rkmen's Compensation
H

(iv) Employment is offered to the
heirs/dependents of the de-
ceased R.P.F. personnel;

(v) Normal benefits like Provi-
dent Fund, Special contribut-
tion to Provident Fund, Pen-

sion and Death-cum-Retire.
ment Gratuity.

(2) In cases of injuries to R.P.F.
personnel, the following benefits are
admissible:

(i) Compensation under Work-

men’s Compensation Act in
cases of serious injury;

(if) Period of absence treated as
Hospital Leave in case of
minaer injury, according to the
nature of the case; and

(ili) Grant of reward depending
upon merits of the case.
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SHRI VAYALAR RAVI: The state- (a) when i3 the work on under-

ment of the hon. Minister says that
9 people are killed. I would like to
know from the hon. Minister, whe-
ther any of the claims from these
families is pending, including those
for the employment of the heirs of
the deceased?

SHRI MOHD, SHAFI QURESHI* To
all the persons killed during 1974
full compensation has been given.
Cases of 4 killed in 1975 are being
processed.

Underground Railway in Caleutta
¥
*198 SHRI SOMNATH CHAT-
TERJEE:

SARDAR SWARAN SINGH
SOKHI:

Will the Miniater of RAILWAYS be
pleused to state:

ground railway in Calcutta likely to
be completed;

(b) the present estimated expendi.
ture therefor; and

(c) the increase in the expenditure
due to lapse of time?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
original target date of 1979 for com-
migsioning is under review due fto
resources constraint.

(b) Based on 1973-74 level of prices,
the Project is now estimated to cost
Rs. 250 crores.

(e) It 18 not possible to foresee the
extent to which the cost may increase
till the Project is complated.





